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. TAMIL NADU ACT NO. 61 OF 1981.* 

?HE TAMIL WKADU HANDLOOM WORKERS (CON- 
DITIONS OF EMPLOYMENT AND MISCELLANE- 

- OUS PROVISIONS) ACT, 1981. u s -  . - .  -. . 

[Received the assent of the President on the 30th September 
- .'198 1 ,  fist published in the Tamil Nadu Government 
i .  Gazette Extraordinary on the 6th October 1981 (Purattasi 
. -20, Thunmathi-20 12--ThiruvaZIuvar Aundu).] 
1 '*. ' . . 
4s Act to provide for the welfare of the workers in the hand- 

loom industry and to regulate the corzditions of their work 
and-security of their employment and for certain other 
! tncittets cdnnected therewith. 

BE it edacted by the Legislature of the State of Tamil Nadu 
ifi the ihirty-second Year of the Republic of India as 
follows :- 

CHAPTER I. 

1, (1) This Act may be ca iled the Tamil Nadu Handloom Short title, 
Workers (Coudi tions Z ~ i ~ l o y a e r  t and Miscellaneous extent and 
Provisions) Act, 198 1. - commence- .. L 1  
I +.. . . . * -  n~ent. 

(2) It extends to the-wliole of the State of Tamil Nadu. 
t I 

r.;  (3 It shall come-intpfoke on such date as the Govero- 
ment may, by s otification, appoint ; and different dates 
may be appointed for different areas and for different 
prbvisions of this Act. 

: 2. In t ~ i s  Act, unless the context otherwise requires,- Definitions. 

... (a) ' adult ' means a person who has completed eighteen 
Tears of 'age'; - + 

. I 

a (b) ' child ' means a person who has not completed i' , 
sixteen years of age ; .- - " *  . . .. 

(c) ' competent 6uthority '- m e a ~ s  any authority autho- 
rised by the Government by notification to perform all - --- 

a *Fbr;Staternen t of Objects and Reasons, see Tamil Nadu Government 
'Gazette Eixtmordinary, dated the 5th May 1981, Part IV-Section 
1, page 556. 



58 8 Handloom Workers (Conditions [I981 ' ; T.N: Ad.6) 
of Employment md MisceJJmeous 

Provlsiom) 

or any of the functions of the competent authority 
~ d e r  tbis Act and for sucb areas as may be. specifUaQ 
tberein ; 

(d) ' day ' meaus a poriod of twexaiy.fow boutr 
beginnitrg at mid-oigbt 3 

(e) ' domestic weaver' means any persm who gp@ 
raw materials from a master weaver or employer, a d  
attends to any operation connected with bandloom weavlo& 
whether such operation is carried on in the home, in w b i d  
sucb worker works or in my other place but dots! 
include an independent weaver j 

(f) 'employel: ' means any person employad in oy 
work connected with handloom industry unQr an employ= 
and includes a domestic weaver, but excludes as iq& 
pende~t weaver, t 2 do any work skilled, unskilled; m a a d  
or clerical ; 

(g) 'employer' means a parson who bas tho ultimab 
control over the affairs of any industrial premises or who 
has, by reason of his advancing money, supplying goo& or 
otherwise, a substantial interest in the control of the qff'h8 
of any industrial premises and includes- 

(i) any other person to whom the' affairs of my 
industrial premises are entrusted, wbetber such. otbjt 
person is called tbe managing agent, ma~nger, sup&. 
toadept or by any other name ; and 

(ii) a president or a chief executive of any weavorq 
co-operative society or a master weaver e o w d  ~ J J  

handloom industry : 
(h) ' Government ' masas the Stato C3ovarnooo8+ 1 

(0 a b:-dIoom in&ustry ' means an industry wM& b 
e n s - 4  in the manufacture or production by a loom, 0 t h  
m a  powerloom, of any cloth or fabric or product MU 
Includes any process or work pertaining to hazt&oopl 
weaving I q 

0) ' independant weavur' means any person 
carries on any weavibg operation in his dwelling pbm- 
&es not include a domestic veaver ; 

(k) ' industrial premises ' means any place or pre&&I 
 not being private dwelling house) including the prc- 
thereof, in which or in any part of which any type ~ f ~ ~ d t  
g~bting to bandlo~m industry b wried on 1 

ch 
"r 
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(2)  ' Inspector ' means the Inspector appointed under 
sub-section (1) of section 6 ; 

(m) ' lay-off ' means the failure, refusal or inability of 
t an employer on account of shortage of r2.w materials or the 
accumulation of stock of finished products or the break- 
down of any machinery to give employmen~. toa person 
employed, who is a registered worker blit does not include 
retrenchment ; 

(n) 'master weaver' means and includes any person not 
- be4g.a co-operative society, who supplies raw materials to 
.any other person, whether or not the other person is a 
ldomestic weaver or an employee for the purpose of convert- 
ing the same in:.o finished product ; 

(0) ' powerloom ' means a loom which is worked by 
-power as defineE in clause (g) of section 2 of the Factories 
"Act, 4948 (Central Act LXIII of 1948) and includes any 
antomatic loom ; 

( p )  ' private dwelling house' means a house in which 
.*perbns engaged in any work connected with handloom 
.industry, reside ; 

(g) ' retrenchment ' means the termination by the 
employer of the service of an employee for any reason 
whatsoever, otherwise than as a punishment inflicted by 
way of-disciplinary action, but does not include- 

(i) voluntary retirement of the employee ; or 

(ii) retirement of the employee 0x1 reaching the age 
of superannuation if the contract of emp1o:rment between 
the employer and the workman concerned contains a stipu- 
lation in that behalf ; or 

(iii) termination of the service of an employee on the 
groudd of continued ill-health ; 

& -  (r]  <week ' means a period of seven days beginning at 
*mid-night on Saturdhy ; 

. (3) 'young person' means a person who has completed 
. aixteen years of age but has not completed eighteen years 
of age. 
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CHAPTER 11. . 

Industrial . 3. Save as otherwise provided .in this Act, ao employer 
premises to be shall use or allow to be used any place or premisss as an 
licensed. industrial premises unless he holds a valid licence issued 

under this Act and no such premises shall be used excefit 
in accordance with the terms and conditions 6f 
such licence. 3 i .r 

r 

Licences* 4. (1) Any per ;on who intends to use or allows to be 
j used any place or premises as industrial premises shall' makc .q 1 an application in writing to the competent authority, in 

such form and on payment of such fees as may be prescrib- - 1 
ed for a licence to use, or allow to be used, such premises i 
as an industrial premises : . r 

Provided that nothing contained in this section shall I 

apply to an indepencient weaver carrying on the weavipg 
operation in his dwelling place assisted only by the *oaer . I c8 

members of his family. 
2 - 2  . , *.. . - . 

(2) The application for a licence. shall'specify tb 
number of employees proposed to be employed at &y 
time of the day in the place or premises and shall be accom- 
panied by a plan of t he  place or premises prepared in such 
manner' as may be prescribed. - '. . I \  . '\ 

. . > 7 
(3) The competent authority shall, in decidiv 

whether to grant or refuse a licence, have regard to. the 
+ I  

following matters:-- I . 

+ (a) the suitability of the place or premises which 
is proposed to be used for the weaving operation i . , 

(b) the financial resources, of the applicant inch- 
ding his financial sapacity to meet the demands arishig 
out of the provisicns of this -Act or of any other law for 
the time being in force relating to wetfare of iabour; i 

--"*:-' - * - qL*z 5 - --- y -,z - --,-- - * - - - - 4 C - * . - - Z 
&J.&y *x. LL - 2 ---a- -- L= trr.=-. -..T ..-- - cia -- AY+t--: - -L d * -L ..A L? G P ~  
B== ; 
, 

(4 the wzlfare of the labour in the locality. .the 
intarest of the general public and such other matters as 

I may be prescribed. . J 
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(4) (a) -4 lizenc: g:r:::;: under this section shall not 
be valid beyond the financial year in vihich it is grant&, 
but may be renewed every year on payment of such fees 
as may be prescribed. 

(b) An application for renewal of a licence granted 
under this Act shall bc made atleast thirty days before 
tb oxpiry of tla ,,cried thereof, on payment of strch fees 
ns may be prescribed and where such application has been 
made, the licence shall be deemed to continue, notwith- 
standing the expiry of the period thereof, until the renewal 
of the licence or the rejection of the application, as the 
case may be : 

Provided that if any application for a licence or 
for renewal of the licence is not made within thirty days 
of commencement of any process connected with weaving 
operation or before thirty days of expiry of any licence 

- already issued, but is made after this period of thirty 
days, a surcharge of 25 per cent of the fee to be prescribed 

. for issue or renewal of the licence, as the case may be, 
shaIl be levied, silbject however to the condition that such 
an option to get a licence or renewal with surcharge shall 
be allowed only upto a period of ninety da-rs either after 
the ca~mencement of any operation connected with the 
weaving process or after the expiry of the licence already 
issueii but not renewed under the foregoing provisions 
of this section. In that event, it shall be corrstrued that 
the weaving operation is carried on without a valid licence 

' which shall in turn be a contravention of the provisions 
of this Act warranting penal action as prescribed. 

(c) .The competent authority shall, in deciding 
whether to renew a licence or not, have regard to the matters 
specified in sub-section (3). 

(5) TBe competent authority may, after giving the 
. holder of a licence an opportunity of belog heard, cancel 
or suspend any licence gravted or reoewed under this Act, - 
if it appears to such authority that such licence has been 
obta~ned by misrepresentation or fraud or that the licensee 
has contravened or failed to comply with zny of the pro- 
visio~s of tbis Act or the rules made thereunder or any 
of the terms and conditions of tbe licence. 

(6) The Government may issue in writing to the 
competent ,authority such directions as the Go~cml~rent 
may consider necessazy in respect of any lllatter relating 
to the grant or renewal of licences under this section. 

e '  > 
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(7) Subject to the foregoing provisions of this section, 
the competent authority may grant or renew licences un&r 

I this Act on such terms and conditions as it may deteraha 
and where the competent authority refuses to grqt :.Or 
renew any licence, it shall do so by an order in writing 
communicated to the applicant giving the reasons for ,such 
refusal within a reasonable time. 

Rgpeals. 5. Any person aggrieved by the decision or order" ~f 
the competent authority refusing to grant or regGw ,a 
licence or cancelling or suspending a licence under section 
4 may, within thirty days of receipt of the said order .wd 
on payment of scch fees, not exceeding twenty rupees, 
as may be prescribed, appeal to such authority as the 
GOverlkA::rt may, by notification specify in this bebtf 
bud such authority may, by an order in writing either 
confirm, modify or reverse any order refusing to gra.nt 
or renew a licence or suspending or cancelling a lice-. 
The order of such appellate authority shall be final and 
binding ard shall not b,- questioued in any Court of Law. 

CHAPTER In. 

APPOINTMENT OF INSPECTORS, ETC, 
frgpectors. 6. (1) The ~overnment ' may, by cotification, appqipt 

sucb persons possessing the prescribed qualifications ,to 
be Inspectors for the purposes of this Act. The Govm- 
ment or such authority as may be prescribed may a '~JIX 3 to the Inspectors the local limits within whicb they, . , 

exercise their functions under this Act. 
(2) The ~overnment may, by notification, appqint 

any person possessing the prescribed qualifications; .tor k 
a Chief Inspector who s*bll exercise the powers of an 

. ,Inspector throughout the State. 

fnsgectors, 7 .: Every 11 lspector , C&f Inspect or, Auaority 
chid Im~ec- .Appellate Authority appointed pnder this Act dlia6rj%sd 

, tor;, etc., to 
be pvltilic ,c&eemed to be a public, servant within the me$iiiQBt0f 
serYaots. .I section 21 of .the Indian Penal Code (Central .hct '.'ay 

?of 1860). 
P V  of 
Ins~e;ctors* 8. (i) Subject to any rules made in this behalf b$: the 

Eovernment, an Inspector may, within the local limits 
. assigned to him- 

. (a) make such exarninatio n and hold such inquky,gs 
may be necessary for, ascertaining whether .the royi&* 
of Act have baa or are being compE.ed wi % .  p.i * 
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Provided taat no person shall be compdied under 
this section to answer any question or to give any evidence 
rvhich may tend to incriminate himseff ; 

(b) require the production of any prescribed 
register or form and any other document required to be 
maintained by him, and take on the spot or otherwise 
statements of any person which he may cansider necessary 
for carrying out the purposes of this Act ; 

(c) enter at all times any industrial premises, 
with such assistants as he thinks fit, if he has reason to 
believe that such industrial premises is being used for 
carrying on handloom industry or any other operation 
connected with handloom industry ; 

(d) exercise such other powers as may be prescribed 
for carrying out the purposes of this Act. 

(2) If' an Inspector has reasonablz grouncis for sus- 
pecting that any handloom industry is being carried on 
in any industrial premises in contravention of the provisions 
of this Act, he may after giving due notice to the employer 
or in the absence of the employer to the occupier, enter 
such industrial premises with such assistants, if any, as 
he may think fit. 

(3) Every employer or occupier shall afford to every 
Inspector all reasonable facilities in the discharge of his 
duties under this Act, 

CHAPTER IV. 

9. Every industrial prcmiscs or any place, excepting Cleanliness. 
the dwelling place of a weaver, wherein any handloom 
industry or any other operation connected with handloom 
industry is ordinarily carried on, shall be kept clean and 
free from effluvia arising from any drain, privy or other 
nuisance and shall also maintain such standard of cleanli- 
ness including white-washng, colour-washing, varnishing 
or painting as may be prescribed. 

10. (1) For the purpose of preventing injury to the Ventilation. 
health of the persons working therein, every industrial 
premises shall maintain such sta~~dards of ventilation as 

I 

may be prescribed. 
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. (2) Wherever dust or fume or other impurity of 
such a nature and to such an extent as is likely to be-mju- 
rious or offensive to the employees in any industrial premi-- 
ses or weaving centre is given off by reason of the rnanufac- 
turing process carried on in such premises or weaving 
centre, the competent authority may require the employer 
to take such effective measures as may prevent the inhalation - 
of such fume or dust or other impurity and accumulation 
thereof in any work room. 

Explanution.--For the purpose of this section " manu. 
facturing process " means any pr0cet.s for, or incidental to, . 
making, finishing or paclung or otherwise, treating anym 
article or substance with a view to its use, sale, transport, , 
delivery or disposal as handloom fal~ric. 

' k k  

Lighting. ' 11. (1) In ever;y industrial premises where employees 
are wol king or p S ~ i v 2  t b r s  shall be provided and. 
mainteinud s~~fficient and s~~i table  lighting, n2.thfi.l or 
artificielLor both. 

(2) 111 every industrial premises, all glazed windows. 
and skylights used for the lighting of any work room shall 
be kept clean on both the inner and outer surface. 

o v p ~ f o ~ d i n g ,  1%. (1) KO room in any industrial premises shall be - 
over-crow.ded to an extent injurious to the health of the 
employees therein, 

I (2) Without prejudice to the generality of sub- 
section (1) there shall be in any work room of any such 
industrial premises at least 4 114 cubic metres of space 
for every emplcyee therein, and for the purposes of this 

. . " q * - t  * . f  . . - ..__.I. 
sub-section, no account shall be taken of any space which 

- ' is more than 3 metres above the level of the floor of the 
work room. 

Drrnkhg water. 13. (1) ISe employer shall make in every industrial 
premises, effective arrangements to provide and maintain, 
at suitable points conveniently situated for all employer 
therein, a sufficient supply of wholesome drinking water. 

(2) All such points shall be legibly marked " Drinking 
:- . - - .  - . : Water " in Tamil and no such point shall be situated within "' *I -1 

-6 metres of any washing place, urinal or latrine except 
with the prior approval in writing of the competent autho- 
sit y. 
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14. (1) In every industrial premises, sufficient latrioe Latrines 
and urinal accommodation of such types as ma! be pres- and urinals. 
cribed, shall be provided and shall be so conveniently 
situated as may be easily accessible to all the employees at 
all times while they are in the industrial premises. 

(2) Separate enclosed accommodation shall be pro- 
vided for male and female employees. 

(3) All such accommodation shall be maintained 
in.'a clean and sanitary condition at all times. 

15. In every industrial premises wherein any item of W2:Aing 
work relating to bleaching or dyeing or finishing is carried facilities. 
on, the employer shall provide such washing facilities for 
the use of the employees as may be prescribed. 

16. In every industrial premises, whsrein fifty or more Creches. 
female employees are ordinarily employed on any day in 
a year, there shall be provided and maintained a suitable 
room or rooms for the use of the children under the age 
of six years of such female employees and the Government 
i,ay make rules relating to maintenance of such crec.l.-F. 

17. Every industrial premises shall provide such first- Firstaid 
aid facilities as may be prescribed. 

CHAPTER V. 

18. No adult employee shall be required or allowed Working 
to work in any industrial premises for inore than eight hours. 
hours in any day or for more than forty-eight hours in 
any week : 

I 

Provided that any adult employee may be allowed 
to work in such industrial premises for any period in excess 
of the limit fixed under this section subject to the payment 
of overtime wages if the period of work including overtime 
work, does not exceed ten hours in any day and in the 
aggregate fifty-four hours in any week. 

19. (1) Where any employee employed in any industrial Wages fkr 
over time premises is required to work overtime, he shall be enlitled 

in respect of such overtime work, to wages zi the rate of 
twice his ordinary rate of v~iig~;. 
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rest. 

.- 
. . 

Weekly . 
holidays. 
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(2) Where the employees in an industrial premises 
are paid on a piece-rate basis, the overtime rate shall be 
calculated, for the purposes of this section, at the time 
rates which shall be as nearly as possible equivalent to 
the daily average of their full-time earnings for the days 
on which they had actually worked during the week im- 
mediately preceding the week in which the overtime work 
has been done. 

(3) For the purpose of this sectioll '' ordinary rate 
of wages " ineans the basic wages plus such allowance, 
including the a s h  equivalent of the advantage accruing 
through the concessional sale to the employees of food- 

. grains and other articles as the employee is for the time 
being entitled to but does not include bonus or wages 
for overtime work. 

(4) The cash equivalent of the advantage accruing 
through the concessional sale to an employee of foodgrains 
and other artlcles shall be computed as often as may be 
prescribed on the basis of the maximum quantity of food- 
grains and other articles admissible to a standard family. 

Explanation I.--" Standard family " means a family 
consisting of the employee, his or her spouse and 
children requiring in all three adult consumption wits 

Explanation U.--"Adult consumption unit" me 
the consumption unit of a male above the age of fourteen 
years; and the consumption u ~ i t  of a fen~ale above tk 
age of fourteen years and that of a child shall be calcuIated 
at the rate of eight-tenths and six-tenths, I espectively, of 
one adult consumption unit. 

20. The periods of work for employees in an industrial 
premises e ~ c h  dzy sh~U be sct fixed that 
treed f i v ~  ~ ? J , - E  & 2% ~ .q$ ;gg2  - 

-2 &f 5e &s if-& 3% 2s:vdg *Kx. ,r @ 
%%-= h5 ma 

_I- ' 

21. The peritxis of wjrkdan employee in in inWrriaI7 
premises shill be so arranged that inclusive of 3is i e - . I  
vals for rest under section 20, + h v p  ~b.ill qot spread over 
mole than eleven hours in any day. j8 

22. (1) Everj indust~ial premises shall remain ontirely 
clcsed on sny one (lay in the week to be spcifkd by the 
employe1 in a notico exhibited i t  a conspicuous place in the 
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industrial premises and the day so specified sh~,ll not be 
alte.~ed by the emplcyer more than once in three 
month5 and except with the previous writlet1 pel inissic. n 
of the Inspectcl hiving jurisdicticn over the irdustrial pre- 
mises concerned. 

(2) Fc~r a hcliday under this seetioil, zn einployee 
shall be paid, notwithstanding any contrzct to the 
contrary, at the rate equal to the daily averagc of his total 
full time earllings during the week i mmedi~  tely prccediilg 
tke holiday exclusive of any overtime wages or berm L-t 
inclusive of other P llowa~ces, if any: 

Provided that nothing cont~~ined in this sub-sect ion 
shrll apply tc  ilny employee whcse total period of employ- 
ment in the week includirAg any day spent on euthorised 
leave or holiday cr layoff is less than six days. 

23. (1) In evety industrial premises a nctict: of periods Notice of 
cf w c ~ k  stall be displayed and correctly meint; intd in pel iodr of 
such foi rn 2.nd in such manner T s may be pl escr i bed, w ~ r ~ ~  
showing cleally foi every day the periods duhg wnich I he 
employees may be required to work. 

(2) (a) A copy cf the notice r5ferred to in sub-section 
(1) shall be sert in duplicy.tte t o  the I~ispectc r having juris- 
diction over the industrip1 premises within two weeks 
from the date of the gract of a licence for the f i t  st time 
under this Act, in the c a e  of any industrip.1 premises 
carrjing on wcrk ct the commencemen.t of this Act, and i n  
the case of i ny industrial premises beginning work aftel 
such commencement, befcrc the day on which my work 
connected with the handloom indueitry c r  any other 
operation connected with th t  handloom ind,ustry is b,-g-3 
in the industrial premises. 

(b) Any proposed change i n  the sysfeln of work 
which will uecessitate a chwge in the no?icz refer red to in 
sub-section (1) shall he n~tified to the Inspector in dup1ic:te 
before the change is made and evcept with the pre~ious  
ianction of the Inspectcr, no such change shzll be made 
until one week h3s elapsed since the last change. 

24, No employee shall be empIoyed in any inducfrial Hours of work 
premises othet wise than in accordwce with the notice of to correspond 
W ~ r k  displayed in the premises under section 23. with not ice 

under section 
32.  

25. NO child shall be required or allowed to work in ?&hibition of 
any industrial premises. employment of 

childrelb 
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Prohibition of 26. No wonIan or young person shall be required or 
employment of allowed to wxk in any industrial premises excqt between 
women or 
young persons 6 a,m. and 7 p.m. 
during certain 
hours* 
Restriction on 27. Save as otherwise p~ovided f ~ r  in the rules, no 
double employee shnll be required or allowed to work in eny 
e d ~ l o ~ m e n t -  industrial premises on nny dt!y on which he has already 

wol ked in any o thcr indvstrial premises. 
Application of 28. (1) Notwithstanding anything contained in the 
the Tami1 Nadu Tamil Ni3.d~ Tlidustrial Establishments (National - end 
Industrial 
Establishments Festivd Holidziys) Act, 1958 (Tamil Nadu Act XXXIII of 
(National and 1958) (heheleinekei in this section referred tc as the said 
~ e s t  ival Act), the Government may, by notibcation, dire& that 
golidays) subj~ct to the provisions of sub-section (2), the said Act 
Act, 1958. or my of the prorisions thereof or the rules made theie- 

undex shall apply to all or any class of employees to which 
r his Act applies. 

(2) On the application of'the provisions of the said 
Act to any industrial premises urider sub-secticn (I), the 
Inspector appointed under this Act shall be deemed to  be 
the Inspector fox the purpose of the enforcement of the 
provisions of the said Act within tne local limits of his 
jurisdiction. 

(3) The Governaent may by a like notification, 
cancel or vary any notification issued under sub-secticn (1). 

4nnual leave 29. (1) Every employee shall k allowed in a calendar 
w i h wages. year leave with wqes, - I 

. (i) in the case of an adult, at the rate of one day for 
every twenty days of work performed by him duriq-the 
previous calendar yeer ; 

(ii) in the czse of a young person 2t the rate ofone , 

day for every fiftezn days of work perf~rmed by ' aim 
q '  * during the previous calendar year. - .  

, * $  . 
Explanation. -The le~.ve admissible under this 

sub-section shall be exclus iva of all holidays whether okur- 
, * 

ring during, or at the beginning or at the enkof, the 
/ -  period of leave. - - 

(2) If an employee is dischqrged or dismissed from 
rervice or quits emplcyment during the course of the y&r. . 
be. shall be entitled to leave with wages at the rate, laid 

. .  do^ in subwsection (1). , .  
.' . . - 

. ' -  -3  . -. . +: 

*P 
I 
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(3) In calculating leave under this section, any 
fraction of leave of half a day or more shall be treated as 
one f ~ l l  day's leave and any fraction of less than half a 
day shall be omitted. 

\ ,  

(4) If ar, y employee does not, in any calendar year, 
take the whole c f t he leave allowed to him under sub-section 
(1) the leave act taken by him shall be added to the leave 
to be allowed to him in the succeeding c:ilendar 
par: 

Provided that the tot2.1 number of da.ys cf leave that 
may be c3rried forwad to a succeeding year sh:111 E O ~  
exceed th i~ ty  in the cese of an adult cr forty in the c2se of 
a young person. 

(5) An applicstion cf an employee fox the whole or 
any portion of tne lcave allowed under sub-section (1) shall 
be in writing and ordinarily shall have to bc ixrde suffici- 

, .  
ently in advance of the day on which he wishes the leave 
to bcgin. 

. , 
(6) If the employme~tt of 2.1 ;x$c.yee whc is eiititled to 

leave under sub-cection (1) is terminated 3y t h ~  employer 
- before he has taken the entire leave to which he is entitled, 

or if having applied for leave, he h ~ s  not be& 
granted such leave, or if t he employee quits his employment 
wfore he has taken the ler.ve, the employer shgll pay him 
the amount payable unter section 30, in respect of leave 
not taken and such payment s h ~ l l  be mede. where the 
emplc yment of the employee is terminated by i lm employcr 
befcre the expiry of the second working dr.y aftei such 
~erinicatior- and where the employee quits his employment, 
on G r  before the next pay day. , 

('7) The lezve nc t a.va iled of by an employee shall not 
be taken into consideration in computing tbe period of 
any notice required to be given before discharge or dig. , H .  , .  .' 

missal. i 

9 
i . .  

30. (1) For the leave allowed to him undel section Waikes d ~ ~ i n d  
29, an employee shall be paid at the rate equal to the daily leave paled* : I  . n 
average of his total full time earnings for the days on '. . . 
which he had worked during the month immediately 

" 

preceding his leave exclusive of any overtime earnings and 
bonus but inclusive of dearness and other a110 wances. ; 
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Explanation I.--In this sub-section, the expression 'total 
full time earnings' includes the cash equivalent of tho 
advantages accruing through the concessional sile to 
employees of foodgrains and other articles,as the employee 
is for the time being entitled to, but does not include bonus. 

Explanation I..-For the purpose of determining the 
wagespaya.ble to a domestic weaver during leave period or 
for the purpose of payment of maternity benefit to a 
woman domestic worker 'day' shall mean any period 
during which such domestic worker was employed, during a 
period of tw~nty-four hours commencing midnight for 
making the handloom fabric. 

(2) An employee who has been allowed leave for not 
less than four days in the case of an adult and five days 
in the case of a young person, shall, before his leave 
begins, be paid wages for the period of the leave allowed. 

Special c;asua\ 31. (1) Every employee who undergoes family planning 
have for operation shall be entitled to special casual leave with 
family planning %ages for a period not ea~ecrli~ig- operation, (a) six days in the case of a male employee; 

(b) %urteen days in the case of a female employee; 
with effect irom the day on which he or she had undergow 
such operation. 

(2) If :m employee who has under one family planning 
operation is discharged by his or her employer during the 
period specified in sub-section (1), the employer shall pay 
such employee the amount payable under section 30 in 
respect of the period of the special casual leave to which 
the employee was entitled at the time of discharge. 

CHAPTER VI. 

Refusal of 32. No employer shall refuse to suppiy raw matarials 
supply of raw to any of his employees. Any such refusal shall be a valid 
materials, disability giving rise to a dispute. 

 ejection of 33. No employer shall ordinarily reject the ' finished 
fr..lbhe43oods. goods produced by bis employee without suLticient reason 

to k- qhown by the employer to the employ~e. Any such 
.ejection shall be a valid disability giving rise to a dispute. 
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34. No employer shall effect any deduction frcm the Deducticn in 
' 

ealned wages of any employee excepting the deducticns wages- 
1. authorised under section 7 c f the Payment cf Wags  Act, 

1936 (Central Act I V  of 1936). Any such urrauthorised 
deduction shall be a velid disa'ility giving rise to e dispute. 

35. No employer shzll I educe ~r make short payment Reduct ion in 
of the wages earned by employee for the rezson cf the ,Fp;es. 
finished product alleged to be defective unless he rezson 
fol deduction in wfiges is explained in writing to the 
employee concerned ard a rnpv of such written e-rpl;..nation 
communicated to the Inspector h8ving .jut isdiction. Any 
such reductionin wages or refusr.1 to pay the earned wages 
shallbe avalid disability givingiise to adislute. 

36. No employer sh2.11 dispense with the services c f Termination of 
any employee who has been employed foi a peiioi" of six service- 
months or more excepl for a reason~ble cause and with- 
out giving such employee at least one morith's notice i n  
writing for wagts in lieu of such rotice : 

Plovided that no such notice shall be n~ccssary if the 
services of such emplcyee is dispensed with on a charge o f  
mis.onduct supported by satisfactory evidence recorded in 
an enquiry neld by the employer for that puipose. 

37. (1) Any employee whose services h a ~ e  either becn 
terminated or dispensed with may prefer an appea 1 to s u ~ h  
authority and within such time es may be prescribed 
questioning the validity of such crder either on tht. ground 
that there was no xaasonable cmse for dispelrsing with his 
services or on the ground that he nad not been guilty of 
misconduct alleged to have been ccmmitted by him and as 
held by the em~loyer 01 on the ground tnat the punish- 
ment awarded was so severe that it was nc t in prcportion 
to the misconduct alleged to have been committed. 

(2) The appellate authority prescribed under sub- 
sectiot (I), may, sfter giving notice ir the prescribed 
nanner to the appelfr.nt and his respondeni, direct the 
reinstrtement of the appellant with or without back 
wages for the pericd of non-employment or direct paqment 
of compensaticn to the appellant by the respondent ins1 ee6 
of re-instatement or order re-employ ment with or without 
wages far the period of non-employment or grrnt such 
other relief as it deems frt in the circurnst;.nces cf the case 
in ordn to meet tne ends of justice or dismiss the appea!. 
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(3) The decision of the appellate authority shill be 
fin;: -d binding on bath the parties and onnn~t b'e 
questioned in a Court of Law and shall oe given.effed to 
within such time as may be specified in its order. . . . ; 

Appeal against 38. (1) Any crnployee laid-cff by his employel, if aggk 
lay-off, eved or affected by such lay-off may yrt.fer an appeal to 

swh authcrity withid such time and in such manner 9 
mzy be prescribed, 

(2) The presc~ibrd authority shdl, pfter givirg an 
opportunity to the parties concerned, hear the appeal and 
pass an ordsr in the manner prescribed determining tlie 
qua.htum of relizf to which tne employee may be entitled. ': 

(3) The order passed bythe presc~ibed . ~ u t b ~ $ t ~  
under sub-sectlon (2) shall be final and binding on botb 
the p~rties and shall not be questioned in a Cour't of Law. 

Rsdressal of 39. (1) Any employee aggrieved orb bving suffised 
disabilities. from any of tne disabilities mentioned in this Chapter, 

shall have a light to raise a valid dispute befor'e:.s~ah 
authority as may be specified by the Government by ruld * 

made in this behdf for redrtssal, - \ .  , - 
' r .  

(2) The piocedure lelating to the redress81 by 
authority m snt ioned under sub-section (1) and cther 
details rel~ting to i edsessal including ,appeals from t h  
order ofthc authority shall be such as may be mescribd. . . - . *. * L .I 

OHAPTER VII. .. .. .. 6 
. -. . Z 

PENALTIES AND PROCEDURE, . -  5 

General 
psnalty for 
offences. 

40. (1) Swe as otherwise expressly provided inthis 
Act, any person who ctiatravenes any of the prcvisioi  
of this Act or sf any rules made thereunder, 01 fails tb 
pry wages 01 compensation in accordance with opy cidef 
of the appellate authority p~ssed under sub-section (2) cf 
section 37 of this Act, shall b3 punishable, f ~ i  thdbfij$t 
offenc3 with fine which rnay ertend tc? fifty rupees Bnd for 
a second or any subsequant offence with imprison;di 
for a term which may extend t o  three months or with,fizq 
which shall not be less than two hundred rupees or more 
than five hundred rupzes or with both. 2 - 9 

(2) (a) Any employer who fails to reinstate b i  .& 
employ any employee in accordance with tbe order oft#* 
appellate authority passed under sub-section (2) of se&n 
37 of this Act, shall be punishable with hr: which 
not be less than two hundred rupees. . . - ,  I : . ,  
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(b) Any emplo~ er, who, after having been convicted 

under clause (a) continues, after tile date. of such conviction 
to fail to reinstate or re-employ an employee in accordance 
with the order mentioned in that clause shall be punishable 
fbr each day of such cefault, with fine which may extend to ._ 

. - . . twenty-five rupees. a . 2  , .  

- 4  

(c) Any court trying an offence punishable under 
this sub-sect ion may direct that the whole or any part of 
the fine, if reali ped, shall be pa id by way of compensation, 
to the person, who in its opinion, has been affected by 
such failure. 

I 

(3) Notwithstanding anything contained in the 
Payment of Wages Act, 1936 (Central Act IV of 1936) with 
regard to the definition of wag:s, any compensation 
required to be paid by an employer under the provisions 
of this Act but not paid by him shall be recoverable as 
delayed wages under the provisions of the said Act. 

(4) It shall be no defence in a prosecution of any 
person for the contravention of the provisions of section 
3 that any item of work relating to handioom weaving 
'operation was carried on by such person hiinself or any 
member of his family or by any other person living with * 
or dependent on such person. 

1 . - 4 "  

41. Whoever obstructs the Chief Inspector or an Ins- penalty for 
pector in the exercise of any powers conferred on him by obstructing 
or under this Act or fails to produce on demand by the Ins~ector. 
Chief Inspector or an Inspector any register or other 
document kept in his custody in pursuance of this Act 
or of any rules made thereunder, or conceals or prevents 
any employee in any industrial premises from appearing 
before or being examined by the Chief Inspector or an 
Inspector, shall be punishable with imprisonment for a 
term which may extend to three months or with fine 
which may extend to five hundred rapees or with both : 

Provided that such fine shall not be less than two 
hundred rupees. 

" .  . 
42. (1) No suit, prosecution or other legal proceedings ~nQemnity. 

shall lie against any person for anything which js in goou 
faith done or intended to be done under this Act U, any 
rule or order made thereunder. 
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(2) No suit or other legal proceedings shall lie against 

the Government for any damage caused or likely to be 
caused by anything whkh i s  i? good feith done or intended 
to be dor e in pursuance of this Act or any rule or order, 
made thereunder. 

IIlieatrietioa an 43. (1) No Inspector shall, while in service or after 
digclosure of leaving the service, disclose otherwise than in connection 

with the execution or for the purposes of this Act any in- 
format ion relating to any commercial business or any 
working piocess which may come to his knowledge in the 
course of his official duties. 

(2) Nothing in sub-section (1) shall apply to any 
disclosure of information made with the previous consent 
in writing of the owner of such business or process or for 
the purposes of  any legal proceeding (including arbitration) 
pursuant to this Act or of any criminal proceeding 
which may be taken whether pursuant to this Act or other- 
wise or for the purpose of any report of such proceeding as 
aforesaid. 

(3) If a n -  Inspector contravenes the provisions of 
sub-section (I), he shall be punishable with imprisonment 
for a term which may extend to three months or with fine 
which may extend to five hundred rupees or with both. 

Cognizance of 44. (1) No court shall take cognizance of any offence 
og~nces, puniL:J under this Act except upon a complaint made 

4y or with the previous sanction in writing of the Chief 
Inspector or an Inspector within three months of the date 
on which the alleged commission of the offence came to 
the knowledge of the Inspector : 

Provided that where the offence consists of disobey- 
ing a written order made by the competent authority, 
appellate authority, the Chief Inspector or an Inspector, .I 

complaint thereof may be made within six months from 
the date on which the offence is alleged to have been com- 
mitted. 

(2) No court inferior to that of a Metropolitan 
trate or Judicial Magistrate of the first class shall 
offence punishable under this Act. 

, 

Offences by 45. (1) Where an offence under this Act has bee 
mmmies* mitted by a company, every person, who at the 

offence was committed was in charge of, and was 
able to the company for the conduct of the b 
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the company, as well as the company, shall be deemed to 
be guilty of the offence and shall be liable to be proceeded 
against and punished accordingly: 

Provided that nothing contained in this sub- 
section shall render any such person liable to any punish- 
ment provided in this Act ~f he proves that the offence 
was committed without his knowledge or that he had 
exercised all due dil~gence to prevent the commission of 
such offence. 

(2) Notwithstanding anything contained in sub- 
section (I), where an offence under this Act has been 
committed by a company and it is proved that the offence 
has been committed with the consent or con~ivance of, 
or is attributable to any neglect on the part of any director, 
manager, secretary or other officer of the company, snob 
director, ms.nr.ger, secretary or other officer shall also be 
deemed to be guilty of that offence and shall be lia,ble to be 
proceeded against and punished accordingly. 

Explanation.--For the purposes of this section- 

(a) " company" means, any body corporate and 
includes a firm or other association of individuals; and 

(b) "director" in relation to a firm, mesns a partner 
in the firm. 

46. (1) When any act or omission would, if a person 
were under a certain age, be an offence punishable under 
+his Act and such person is in the opinion of the , ~ - ~ r t ,  
pri~na facie under such age, the burden shall be on the 
accused to prove that such person is not under such age. 

(2) A declaration in writing by a medical officer not 
below the rank of a civil assistant surgeon relating to an 
employee that he has personally examined hm and 
believes him to be under the age stated in such declaration 
shall, for the purposes of this Act and the rules made 
thereunder, be admissible as evidence of the age of that 
employee. 

Onus as to age. 
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CHAPTER VIII, 

MISCELLANEOUS. 

, 47. The Cio vernment may, by rules made in this behalf. 
regulate- 

(a) the provision of house-sites or houses to the . 
employees ; 

(b) the provjsion of medical facilities to the employees 
by creating a welfare fund ; 

(c) the provision o f  the grant-in-aid including scho- . 
larships for hjgfier education to the children of the emplo- 
yees from the welfare fund specified in clause (b) ; 

(d) the formation of Family Benefit Fund Scheme to 
the employees. 

48. Subject to the provisions of section 49, nothing : 
contained in the Factories Act, 1948 (Central Act LXIII 
of 1948) shall apply to an industrial premises under this 
Act. , 

. . .  

49. (1) Notwi'ihstaading anything contained in section 48 
the Government may $4 zcti5saticn declare that all 
or any of the provisions of the Factories Act, 1948 (Central . 
Act , LXIIl of 1948) shall apply to all or any classes of 
industrial premises under this Act. 

. , . .% . , ".. - '  - -  - (2) The Government may make rules providing for 
'the measures for securing the safity of persons employed 
in the industrial premises to which the provisions of the 
Factories Act, 1948 (Central Act LXIlI of 1948) have been ' 

made applicable under sub-section (1). 

~bplication of 50. (1) Notwithstanding anything contained in the 
thb Payment of payment of Wages Act, 1936 (Central Act IV of 1936) 

Act' (hereinafter in this section referred to as the said Act), the 1936. Government may, by notification, direct that, subject to 
the provisions of sub- section (2), the said Act or' any of 
the provisions thereof or the rules made thereunder shall 
apply to all or any class of employees to which tbis .bt 
applies. - , , 
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(2) On the application of the provisions cf the said 
Act under sub-section (I), the Inspector appnir ted under 
this Act shall be deemed to be the Inspector for the purpose 
of the enforcement of the provisions of the said Act within 
the local limits of his jurisdiction. 

(3) The Government may, by a like notification, 
cancel or vary ally notification issued under sub-scction (1). 

51. (1) The provisions of the Industrial Employmen t ~ ~ ~ l i ~ ~ ~ i ~ ~  
(Standing Orders) Act, 1946 (Central Act XX of 1946), of the 
shall apply to every industrial premises wherein fifty or Industrial 
more persons are employed or were employed on any Employment 

(Standing one day of the preceding twelve months as if such industrial Order 
Acr, premises were an industrial establishment to which that ,946 and *he 

Act has been applied, by a notification under sub--section Maternity 
(3) of section 1 thereof, and as if the employee in the said Benefit 
premises was a workman within the meaning of that Act. Act, 1961. 

(2) Notwithstanding anything contained in sub- 
section (I), the Government may, after giving not less than 
two months' notice of their intention so to do, bv notifi- 
cation, apply all or any of the provisions of the indus,rial 
Employment (Standing Orders) Act, 1946 (Centra 1 Act 
XX of 1946), to any industrial premises wherein less than 
fifty persons are employed or were employed on any one 
day of the preceding twelve months as if such industrial 
premises were an indust~ ial establishment to which that 
Act has been applied by a notification under sub-section(3) 
of section 1 there~f,  and as if the employee in the said 
premises was a workman within the meaning of that Act. 

(3) Notwithstanding anything contsined in the 
Maternity Benefit Act, 1961 (Central Act 53 of 1961), the 
provisions of that Act shall apply to every industrial 
premises as if such industrial premises were an establish- 
ment to which that Act has been applied by a notification 
under sub-section (1) of section 2 thereof : 

Provided that the said Act shall, in its application to a 
domestic weaver, apply subject to the following modifi- 
cations, namely :- 

(a) in section 5, in the Explanation to s~lb-section(~), 
the words "or one rupee a ria), vhic?~ever is higher" shall 
be omitted; and 
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(b) sections 8 and 10 shall be omitted. 

52. The provisions of the Industrial Disputes Act, 1347 
(Central Act XIV of 1947), shall apply to matters arising 
between employer and employees under this Act as they 
apply to matters arising between employer and workmen 
under the Industrial Disputes Act, 1947 (Central Act XIV 
of 1917\ 

53. (1) The provision of this Act shall have effect not- 
withstanding anything inconsistent therewith contained 
in any other law fbr the time being in force or in the terms 
of any award, agreement or contract of service whether 
made before or after the commencement of this Act : 

Provided that where under any such award,agreement, 
contract of service or otherwise an employee is entitled to 
benefits in respect of any ms tters which are more favourable 
to him than those to which he will be entitled to under this 
Act the employee shall continue to be entitled to the more 
favourable benefits in respect of that matter notwithstand- 
ing that he recci17es benefit in respect of other 
under this Act. 

(2) Nothing contained in this Act shall be const- 
as precluding any employee from entering int6 an agreement 
with an employer for granting him rights or priviless. 
in respect of any matter which are more favourable to Erni 
than those to vrhich he would be entitled under this Act. 

: !c$t-vJt 

54. The ~ovemmknt may, by notification, exempt,' 
subject to such conditions and restrictions as they m y .  , 

impose, any class of industrial premises or c b s  of 
employers or employees from all or any of the provisio* 
of this Act or of any rules made thereunder : < ,  

Provided that nothing in this section shall be constmed 
as empowering t h:: Government to grant any exemption in 
respect of any female employee from any of the provisions 
of this Act or any rulas made thereunder relatingto the 
provisions of Chapters IV and V of this Act. 

/ 

55. Nothing contained in this Act shall apply tb the 
owner or occupier of a private dwelling house who can' 
on any weaving operation or any item of work incide 
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lo soch weaving operation iu such private dwelhng house 
w~tb the assistance of the mzmbers of his family living with 
bim in uch dweVing house and dependen; oil him : 

Provided that the owner or occupkr thereof is no: tin 
employee of an employer to whom this Act !%pplies, 

Explanation.-For the purpo: es of this ssdion 'family' 
means tae spouse and children of the owner or occupier. 

56. (1) The Government may frame rules providing Registration of 
;or the scheme of registrhtion. employees an2 

employer . 
(2) Tbe scheme ieferred to in sub-section (1) may 

provide for the registration of employees a ~ d  employer 
and the terms and conditions subject to which such regis- 
iration may be made. 

5'7. (1) The Government may make rules for carrying pow, to make 
out all or any of the purposes of this Act. rules. 

(2) In particular and without prejudice to the gene- 
rality of the foregoing power, such rules may provide for 
all or any of the following matters, namely :- 

(a) the terms and conditions subject to which c. 
licence may be granted or renewed under this Act and the 
fees to be paid in respect of such licence ; 

(b) the form of application for a licence under tbjr 
Act and the documents and plans to be submitted togethez 
with such applicatian ; 

(c) other matters which art: to be taker intc ccn- 
sideration by the competent authority for granting or 
rehsing a licence ; 

(d) the time withiri which, the fees oil payment of 
which and the authority to which, appeals may be preferred 
against any order granting or refusing to grant a licence ; 

(e) the powers which may be conferred on the ins- 
pectors under this Act ; 

ff) atfie standards of cleanliness required to be 
mamntra~ned under this Act : 

Ig) the standards of lighting, ventilation aiid tern- 
peratuk required to be maintained under this Act; 
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(h) the types of urinals and latrines required to be 
4 provided under this Act ; 

, . 

(i) the washing facilities which are to be providid 
under this Act ; 

Q the form and manner of notice regarding the 
.periods of work ; 

which an appeal . rrr - - 
, .  . or retrenched em 
I 

(I) the manner in which the sash equivalent of 
the advantage accruing through the concessional sale to 
an employee of food-grains and other articles shall be 
,omputed , 
b 

(m) the records aod registers that shall bo main- 
tained in an establishment for the purpose of securing 
compliance with the provisions of this Act and the rules 
made thereunder ; 

(n) the maintenance of first-aid boxes or cup- 
boards and the contents thereof and the persons in wbose 
cbarge such baxes shall be placed; 

(0) the scheme of registration of employees and 
tbe employer and the terms and conditions subject to 
which such registration may be made ; 1 

( p )  any other matter whicb is to be, or may be, 
provided for by rules under this Act. 

. .  
'?\ (a) A11 rules made under tbis 4ct shall be published 

in t6e Tamil Nudu Gowrnment Gazette and, uolep the 
are expressed to come lnro force on a particular day, ShJ 
come into force on the day on which tbey are SO publi. 

. sbed. 

(b) A11 notifications issued under tbis Act shall, 
unless they are expressed to come into force on a partiwlar 
day, come into force on the day on which they are published. 

, - 

(4) Every rule made or notification issued mder thb 
Act shall as soon as possible, after it is made or i&ued,,.b 
placed on the tabie of bothHouses of the Legislature, aad 
if, before the expiry of the session in which it is so p l a d  
or tne next session, both Houses agree in making spy 
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ru~dification in any such rule or notification or both 
, Houses agree that the rule or notification sbould not be 

made or issued, the rule or notification shall thereafte: 
have effect only in such modified form or be of no effect, 
as the case may be, so however, that any such modifi-1 

nulment shall be without p*-ejudlce to the 
anything 2revio~sly done under that rulz cr 




